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now getting za prospectively from 24th 

Decnber, 2002. Similarly placed others of 

Labci r Minis try' s Hos p itals/Dis pens aries 

apr)roached this Tribunal in earlier 0 .. 

Nos. 276/03 (Smt.Prernalata Dash vs • Union of 

India & Ors.) and 27/0 3 (Smt.Sabitri !&)hanta 

vs. Union of India -Sc Ors) which were disposed 

of on 14.5.2003. In those cases the applicants 

therein were asked to repres*nt to the 

authorities: who were to pass orders within 

a stipulated time. 

In the said premises, this O.A.  is 

L 

hereby disposed of (at the admission stage) 

granting liberty to the aplicant to represent 

her caSe to the Respondents within 10 dayS 

hence and the Respondents should pass necessary 

orders within a oeriod of 120 days therefrom. 
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